HIGH COURT OF CHHATTISGARH, BILASPUR
w R Endorgem:-ﬂmf,j. '
EndtNo. ./ 2. 283, /Rules/2023 - Bilaspur, dated ...?.’.5.‘,[1!2/._.:%.0..%—?

Copy of Chhattisgarh Gazettes dated 29/09/2023 relates to amendment in the High Court of Chhattisgarh Rules,
2007 be forwarded to :-

1. Addl. Registrar-cum-P.P.S. to Hon'ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for mformauon of
. his Lordship.

2, Private Secretary to Honble Mr. Justice Goutam Bhaduri, High Court of Chhattisgarh, Bilaspur for mfarmanon of
his Lordship.

3. Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattmgarh Bitaspur for mformatlon
of his Lordship.

4. Private Secretary to Hon’ble Mr. Justice Sanjay S. Agrawal, High Court of Chhatt_isgarh, Bilaspur for information
of his Lordship. .

5. Private Secretary to Hon’ble Mr. Justice Arvind Singh Chandel, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

6. Private Secretary to Hon'ble Mr, Justice Parth Prateern Sahu, High Court of Chhattisgarh, Bilaspur for infermation
of his Lordship.

7. Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of
her Ladyship.

8. Private Secretary to Hon'ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his Loxdship.

9. Private Secretary to Hon'ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

10. Private Secretary to Hon'ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

11. Private Secretary to Honble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for informatien
of his Lordship.

12. Private Secretary to Hom’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

13. Private Secretary to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

14, Private Secretary to Hon’ble Mr. Jusiice San]ay Kumar Jaiswal, H1gh Court of Chhattisgarh, Bilaspur for
information of his Lordship. :

15. Private Secretary to the Registrar General High Court of Chhatusgarh Bllaspur for information.

16. Steno to Registrar (Vlgﬁance/ 1&E/ Judicial/ . S&A Cell/ Computerization) I—Ilgh Court of Chhattisgarh, Bilaspur,
for information.

17. The Director, Chhattisgarh State Judicial Academy, ngh Court of Chhatusgarh Bﬂaspur for information.

18. Principal Secretary, Law & Legislative Affairs Department, Governmeént of Chhattisgarh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur {Chhattisgarh). -

18. Advocate General, High Court of Chhattisgarh, Bilaspur for mformanon

20. Assistant Solicitor General, High Court of Chhattisgarh; Bilaspur for information.

21. President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.

22, The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipw/ Rajnandgaon/ Dakshin Bastar
at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(l(awardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/

Mungeli/ Balrampur at Ramanuiganj for information.

23. The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Janjgir-Champa/ Dbamtarl/ Korba/ Mahasamund/ Kabirdham (Kawarcha)/ Uttar Bastar (Kanker)/ Koriya
(Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungell/
Dantewada for information.

24, Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information. ’
25. The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.

26, Registrar Ministerial (S&A Cell/ C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.

27. All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.
28, Additional Registrar (Judicial/ D.E.&¥/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.
29. Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of

Chhattisgarh for information.
30. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

31. Member Secretary, Chhamsgarh State Legal Services Authority, Old High Court Building, Bilaspur for
information.

32. All Deputy Repistrar, High Court of Chhattisgarh, Bilaspur for information.
33, Library, High Court of Chhattisgarh, Bilaspur for information.
34. Court Manager, High Court of Chhattisgarh, Bilaspur for information.
Q)ﬁ./ In-Charge, NIC High Court Computer Ceil, High Court of Chhattisgarh, Bilaspur with a direction to upload in the

official web-site of this High Court.
Mﬂﬂfﬂ’
%{h Kimar Vermﬁ)

Registrar General ¢ 9.0+ Lo 9
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HIGH COURT OF CHHATI'ISGARﬂ BILASPUR
Bilaspur the 25th September 2023

NOTIFICATION

No.12457/Rules/2023.—In exercise of powers under Ar‘ucles 225 and 227 of the

Constitution of India, the High Court of Chhattisgarh hereby makes the following
amendment in the High Court of Chlmtﬁsgarh Rules, 2007, which shall come into
force from the date of its public:ation in the Official Gazette of Government of
Chbhattisgarh :-

AMENDMENTS

"After Rule 254 and before Rule 255 following shall be inserted :-
"IIA Writ Records
254.(A) (1)

‘A’ Part of the records of Wnt Petitions/Writ Appeals shall be arranged in
the following manner:-

i. Index

ii.  Petition with annexures and applications

iii.  Returt/ reply/ counter affidavits

iv.  Rejoinder

v.  Additional documents

vi. All orders

vii. Final order/ Judgment

viii. Vakalathama

ix. Caveat Petition, if any .

X.  The documents of office part like service report, acimowledgement

requisition of record, memo etc.

(2) The records of Writ Petitions/ Writ Appeals shall be arranged in such a
manner that all the original documents be made part of file 'A’ & the
equivalent second set (duplicate) shall be kept in file 'B'.

113



1014 B TeTg U, i 29 R 2023

Destruction of Wr:t Records

(3) File 'A' may be preserved permanently and the file 'B' may be destroyed
after three years from the date of disposal of the case, if no appeal is
preferred against the order m Wrzt Petition or in Writ Appeal as the
case may be, :

.(4) When any record (B part) is ripe for destruction, it shall be effectively
weeded out as the records of civil nature are being weeded out. As soon
as the record is eliminated, a note shall be made in the index against the
record showing that it has been destroyed appending the date of
destruction."

By order of Hon'ble the High Court

Sd/-
{Arvind Kumar Verma)
Registrar General.

mm,mmwm,mwmw@hm,mﬁgﬁammm 2023.
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HIGH COURT OF CHHATTISGARH BILASPUR
Bilaspur, the 25th September 2023

NOTIFICATION

No.12455/Rules/2023 —In exerc1se of powers under Artlcles 225 and 227 of the
Constitution of India, the l—hgh Court of Chhattlsgarh hereby makes the ‘following

amendment in the High Court of Chhatnsgarh Rules, 2007 wtuch shall come into
force from the date of iis pubhcatmn in the folmal Gazette of Government of
Chhattisgarh :- . o
o 'AMENDM}mT
After Rule 356, following shall be added :-

356(A) Whenever the High Court issue notices to the
Victim/Prosecutrix or Support Person/ Authorized
Person/ Informant in Criminal cases, the notice in Form
No. 20 & 21, as the case may be, shall be lssued

FORM NO. 20
HIGH COURT OF CHHATTISGARH AT BILASPUR
MEMO/NOTICE

No. Bilaspuz, Dt -eemsmammeaas
To

The Station House Officer,

Police Station.....cuieeerecnenenn

DIStEICt vt e
Through : The Superintendent of Police, District...................
Subject:- Notice to the Victim/ Prosecutrix or Support Person/ Authorized Person/

Informant/ Complainant.

1011
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As directed by the Hon'ble ngh Court vide crder dated passed in

Criminal Appeal No. , s i VBu i * {arising out of Cnme No.
................... , Police Station ........cveciey Di_s’_trict }, you are hereby authonzed to

serve the notice npon the Victim/ Prosecutnx or Support Person/ Authorized Person/ infonnamf
Cornplainant to appear either in person or through duly engaged counsel before: the Hon'ble
Collit 0N .ol at 10:30 AM for hearing of the ball apphcatlon You are
informed to do the needful for comphance of. the order of this Count. Particulars of..Victim/

Prosecutrix or Support Person/ Authorized Person/ Informant/ Complainant are kept in closed
envelope (enclosed herewith) which you have o open for the purpose and you are to ensure that

after the purpose is over, the particulars of the Victim/ Prosecutrix or Support Person/ Authorized
Person/ Informant/ Complainant are closed in the envelope and éend ihe same along with service
report of the natice to the undersigned. '

However, it is not necessary fokr the Victim/ Prosecutrix or Support Person/
Authorized Person/ Informant/ Complainant"may appear personally or he/she may engage a
counsel to represent his/her case by appearing.'llf_:'he/she is not able to engage a counsel he/she

may get the help of the concerned District Legal S'eridces Authority.

: ( .
Addmoml Reglstral {Judicial)

Ne. ~ Bilaspug, Dt, --ee-eeenemee

Copy of memo/notice is endorsed to the District Legal Services Authority,
District wevicieniinan who shall provide Legal aid to the complainant where she is not in a

position to engage a counsel.

( )

Additional Registrar (Judicial)
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FORMNO, 21

HIGH COU C TISGARH AT BI PUR
//MEMQ&SQJ:;L// -
No. S Bilaspur, Dt ____

To

The Station House Officer,
Police Station.......coeevveiievnnn
DISIICE . vvvvicerarirrniasneacnensans

Through:  The Superintendent of Police, District......c....e

Subject:- Notice to the Victim/ Prosecutrix or Suppart Person/ Authorized Person/
Informant/ Complainant.

As dlrected by the Hon'ble ngh Court vide order dated ........ccoceens .. passed
1 1 TP URUOUN  rerrrrrmrre s VS riiinicirerinnenrrireanns » {arising out of Crime
NO. rieciremeeviarerarnas , Police Station ..., y, DISIFICE cveceerereeeiees .} you are

hereby authorized to serve the notice upon the Victim/ Prosecutrix or Support Person/
Authorized Person/ I[nformant to appear eitber personally or through duly engaged
counsel before the Hon'ble ngh Court for making h1s/her submission in the case
1)1 R ressinsiasesares oee At 10: BOA M.

However, it is not nece#s_ary for t_Eié Victim/ _l?ros_ecutﬁx or Support Person/
Authorized Person/ Informant to aqﬁp"ear personally and -he‘/shé'may engage a couhsel to
represent her case by appearmg through video. confelenc,mg If he/she is not able 1o
engage & counsel he/she may get the help of the concerned District Legal Services
Authority or Help Desk of the ngh Court.

( )
Additional Registrar (Judicial)

No. Bilaspur, Dt.

Copy of memo/notice is endorsed to the District Legal Services Authority,
DistriCh s who shall provide Legal aid to the Victim/ Prosecutrix or Support
Person/ Authorized Persorn/ Informant where he/she is not in a position to engage a

counsel.

( )
Additional Registrar (Judicial)

By order of Hon'ble the High Court

Sd/-
(Arvind Kumar Verma)
Registrar General.
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